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In the High Court Of Kerala

Case No : Writ Petition (C) No. 10188 Of 2021

Muhammed Siyad K.A APPELLANT

Vs

State Of Kerala RESPONDENT

Date of Decision : 22-07-2021

Acts Referred:

Citation : (2021) 07 KL CK 0264

Hon'ble Judges : Sathish Ninan, J

Bench : Single Bench

Advocate : M.V.Thamban, R.Reji, Thara Thamban, B.Bipin, Arun Bose, Siby 
Chenappady

Final Decision : Disposed Of

Judgement

Sathish Ninan, J

1. Alleging unauthorised construction, the petitioner was issued with a notice and
a provisional order for demolition. At that stage the petitioner had

approached this Court in this Writ Petition. The petitioner had submitted his
objections to the notice and provisional order.

2. It is submitted by the learned counsel for the petitioner that pending the writ
petition, a hearing has been conducted by the 3rd respondent and that

final orders are awaited. The petitioner apprehends that in the meanwhile
coercive steps may be taken. The apprehension of the petitioner is

misconceived. There is no warrant for the apprehension that before final orders
are passed, any coercive steps would be taken for enforcement of the

provisional order. The learned standing counsel for the municipality also endorses
the same.

The writ petition is disposed of directing the 3rd respondent to pass final orders
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in the proceedings, taking due note of the contentions/objections of the

petitioner, expeditiously.
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